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BEFORE THE CENTRAL. ADMINISTRATIVE TRIBUNAL 

BOMBAY BENCH, BOMBAY 

C.P.NO. 26/94 
	 /0 

- 	 in 

OA.N•O. 727/91 

Shri Suresh Sultan .4.. Applicant 

 

Union of India & Org 0~4* Respondents 

CORAN: Hon'ble Vice Chairman Shri JUstice M.S.Oeshpande 

Hor,'blg Member (A) Shri N.K.Verma 

A DOG prance 

Shri L.M.Nerlekar 
Advocate 

• for the Applicant 

Shri ).G.Sawant 
Advocate 
for the Respondents 

Iibunal's Order Dated: 2831994 
(PER: M.S.Oeshpande, Vice Chairman) 

Shri Sawant for the respondents states that the 

name of the applicant cannot be included in the panel 

because the approval of the General Manager would be 

required and that the correspondence is going on with 

OP the General Manager 'a 
has 

office at 08ombayo 	HeLalso state 

that quies were received from the General Manager's 

office and replies were given. 	Shri Sawant sates that 

no further time wáld be spent by the Department in the 

correspondence and that the officer concerned would be 

directly called by the General Manager and 	early 

decision would be taken by the General Manager in regard 

to the panel that is to be prepared. After the panel is 

prepared regularisation will be given to the applicant in 

his turn. We direct that the entire procedure be completed 

within two months from the date of communication of this order 
to the respondents With these directions the C.P.js disposed of. 
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(N.K. VERIqA) 
MEMBCR (A) 

(M.S.DES 0 
VICE CHAIRMAN 


